EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

2" Floor, Jeevan Vihar Building
Sansad Marg

New Delhi- 110001.

Dated: 14" May, 2020.

Appeal No. ISBBI/A/E/20/00007

IN THE MATTER OF
Mr. Arvind Sharma Appellant

V.

Central Public Information Officer

Insolvency and Bankruptcy Board of India

7™ Floor, Mayur Bhawan, Shankar Market

New Delhi - 110002. Respondent

ORDER

This is an appeal against the rejection of Right to Information (RTI) application of the
appellant bearing Registration No. ISBBI/R/E/20/00044 by the respondent. The appellant
has submitted that the respondent had rejected his application without appropriate answer

and the information asked for may be provided.

The respondent submits that the respondent had sent the same RTI requests on earlier
occasion also. The first RTI Registration No. ISBBI/R/E/20/00043, was duly replied to
stating that the grievance submitted by the home buyers were forwarded to the IPA of ICAI
(IPA- 01) for redressal and that it was being dealt by them with GRC No. 100/2019-20/63.
Further, the second RTI with No. ISBBI/R/E/20/00044, against which the present appeal

has been preferred, with the same request was rejected for being repetitive.

On examination of records, it is found that the requests made by the appellant have already
been answered in the first RTI request, i.e. RTI Registration No. ISBBI/R/E/20/00043 and

therefore this appeal is unfounded.

In view of the above, the appeal is devoid of merit and is thus, dismissed.
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(Sd/-)

(K. R. Saji Kumar)
Executive Director and First Appellate Authority

Copy to

1. Appellant, Mr. Arvind Sharma.
2. CPIO, Insolvency and Bankruptcy Board of India
7" Floor, Mayur Bhawan, New Delhi.
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